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Applicant, Suresh Thand Jain, has filed this application u/s 19 of the
Administrative Trikunals Act, 1985, for seekiny a Jdirectisn t: the respondent
te make known to him the marks actually cktained by him in the raper of-

General Bnglish in the fivil Szarvices (Main) Examination, 1934,

2. We have heard the learned s~ounsel for the arplicant.
i The applicant had appeared in the Civil Services (Main) Ewxamination,

1934, and he was informed that he has failed t: cbtain qualifying marka fixed
by the Commiss uh in the compulacry qualifying papsr i.e. English, in the =aid
evamination and, therefore, hi=z answer bhoclks of other papers were not
evaluated. It i= pertinent to menticn that the applicant had earlier filed an
0B (I12.2¢,/82) bhefore this Bench of the Trikunal, which was Jdecided by an owder
dated 1.11.95 vide Arnn.A-2, wherein the applicant had alsc prayed for a
difection t> the reszpondent to make known to him the marks obtained in the
language paper. The present 02 alss is regarding the disclosure of marks Ly
the respondent in the compulsory'English paper in the =same examination. In
the earlier OA, this Bench ~f the Trikunal had stated in the bedy of the
judgement that the arplicant sh-uld have kniwn by the very fact that he did
nct qualify in the English language examination and that hiz marks must have
been kelow 20% and therely hiz other rpaperz 3id not neel ts he evaluated
further as that wculd have been a wastage <f valuable time on the part of the
UPEC. In view «f this fin&ing of the Tribunal on the issue in question, we
are of the2 view that this subzequent application in regard to the same matter

is not entertainable. This ©& i3, therefore, dismisseld at the staje of

~ admission.
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